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MR. SPEAKER:
ent thing.

SHRI P, VENKATASUBBAIAH:
But in the same statement he said it,
I want to know whether he is going
to take any stringent action in that
regard.

MR. SPEAKER: That is not a
point of order.

That ig a differ-
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[Mgr. DxpuTY SPEAKER in the Chair]
MATTERS UNDER RULE 377

(i) RerorTep BAN ox Exrorr or
ONIONS.
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DEMANDS FOR GRANTS 1978-79—
Contd,

MINISTRY OF HEALTH AND FAMILY
WELFARE—Contd,

MR. DEPUTY-SPEAKER. The House
will now take up further discussion
and voting on the Demands for Grants
under the control of the Ministry of
Health and Family Welfare.

DR. SUSHILA NAYAR: Absent. Shri
Jagdamb{ Prasad Yadav will intervene.
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